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CENTHAL ADMINIKTRATIVE TRIRBUNAL
PRINCIPAL BENOH, NKW DELHI]

DA NO. 279/2002
Thia the 8B8th day of Qctoher, 2002
HON’RLE SH. KULDIP SINGH, MEMBER (1)
Mahavir Singh, K/0 late Khri Ham Singh,
Shivnuri Colony,
Near Harvana Power Houge
Q

Sonenat {(Harvana)

(By Advacate: 8h. H.C.Sharma)

]

Vargus

o

1. National! Council of Kducationa
Regearch & Training [(N.C.E.R.T.}

through its Nirectao

Aurhindn Marg,

New Delhi.

2. 1.0.1. through
Sacretary (Kducatio
Miniastry of Human R
(HRDY Sha=ztri Bhaws
New Delhi. .. .Hesnondents
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eanurce Davelapment
n

(By Advoeate: Sh. Saursbh Chaurhan for Reap. 1}

OB D ER {(ORAL)Y

By Sh. Kuldin Singh, Memher (.1}

Thig QA hag heen filed hy the applicant as he has s
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rievance that his reqguest for resumpiion of duty which wasg

digcontinued hy respondents has heen turned daown vide impugned
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nrder dated 6102000
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2. The facts of the case are that applicant was anppointed
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as  ILDC on compassionale grounds w.oa.f. £.9.95. However hi

gervices were di=zcontinued w.e.t. 26.9.495 without any sghow
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cange notice. On an enguiry applicant was informed “hat

criminal cage under Section 323 read with Section 325/34 FRC

was nending against him. 1t ig further stated that it was

pointed oupt ta him  that he will he reinastated if he i=s

Vo
o
Y
o}
-+
+
=
-
—+
"
4]
g

anquittad by the ariminal anurt. Ann

that he was acquitted by the ocriminal court on 6.12.98 but

reagpondents  informed the applicant under Hule 11 aof the GOS8
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Rulea that furnighing felse information and s upregaing  facte

he ecan he allowed to join duty. liglaonation On  he
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acquitted applicant submitted his request for recumption o
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ttegtatinn forms which ia suhmitted on
20.10.929 bhut he was informed that hisg reguest would be

nrocesasd  if any vacanny of LD0 heoecomes availabhle and finally
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vide impugned ordear

dated H.10.2000.

3. Applicant filed an OA which was digmigased for lack of

juriadiction of thia Court. Then he ftiled a writ neititon
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hefore the Hon'hle High Court but it wss again digmigagsd far
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lack of jurigdiction. Now the DOQPT has izaued notification on
A.1.2002 hringing Resp. No. 1, i.e., N.C E R, under the
Juriadi otin 0f this “Trihuna! and since on acquittal the

i

ol
vl
3
]
o
s
5
D
l
o
o
i
s

for appaintment. 20 he should be

andents are contesting the DAL Reapnndents nleaded in

nnlicant had obtained apnointment on
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anmneasionate grounds by not only flasely declaring and not
digeloging about registration af KI!R against him and his
involvemant in & eriminal! case, hut when confronted with 1%,
he even illegally managed to have false and incorrect
orts from SHO, PE, Narsla anag Tae

neP, Narth-west Digtrict, Delhi. Thug, the application

demerves to he diamigsgsd in limini.

5. 1% ia submitted that the appl!icant did not disgclose  the
infaormation regarding his invalvement in the aoriminal opae
deliherately. 1+ im denied that the applicant was asrured

+hat he he reinstated if he is anquitied by the court.
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have

hesrd the learned aounsel

anne through the raonrd.

7. the

InC on 6.

applicant that he was
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nOPrT has

i.e., N.C.

when

20 7.2001
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Thus, t

g/withholding ot
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Thereafter

Howavear,
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juriadiction ta decide the CW. It

has

High
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ig only the
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Court di=zmi
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However, it 12 sdmitted by the

at involved in a ariminal cage under

which he had not informed fo the
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nlicant also nleads that
was withdrawn for lack of
he fited a writ petition hefare the

2072001

applicant further informs
on an 4.1.2002 hringing HesD. No. 1,
urisdiction of thia
of the applicant
the

High Court whinh was

84817

alleged
he SHO P.S. Marelsza
that enplicant has nnt come to {the
He ia playing hide and aeaek.

o show that the High

when the writ patition was digmissed. Now ainoe

vwp rejoinin
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ity on the

ground that he had bheen
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submitting false infaormation to the deparfment as pleaded by

the regnnndenta in
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ir reply | find there is no ground o

interfere in the impugned order. Ag such the QA fa ¢

[N

iamingead,

{ Kurnip st
Memher (1)
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